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[T H. F-57012 (13)/4/2020-GR1TH-)
fearre 7y ey, wew wiEE

fEoquy (et arzer A & TN AATE, I-11, @V 3, IT-ET (i) § AT, 1 (H), THE 1 Fh9617,
2003 ZT wETErT B At o7 v 3o veaT AratartE sridEeet g gerae B -
(1) F7.31T. 247 (1), FT4rT 28 wLa+<T, 2003;

(2) 1.2, 430 (21), AT 10 79, 2003;
(3) AT, 270 (37), ATEE 27 ®Lar, 2004;
(4) F1.AT1170 (31), arirE 20 srFea7, 2004,
(5) FT.AT.1017 (), A= 15 S[ATE, 2005;
(6) FT.AT.1012 (1), ATLE 15 95, 2015;

(7) 1.7, 2688 (21), AT 1 g, 2015;

(8) #T.91. 3319 (o), ATLIE 25 e7azav, 2016;
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(9) FT.3T, 21 (), ATErE 3 F=aLT, 2017, @7

(10) 7.1, 2288 (), T 4 5[, 2018 |

MINISTRY OF COMMERCE AND INDUSTRY
(DEPARTMENT OF COMMERCE)

NOTIFICATION
New Delhi, the 31% July, 2020

S.0.2560(E).—In exercise of the powers conlerred by sub-sections (3) and (5) of section 30 of the Tea Act,
1953 (29 of 1933), the Central Government hereby makes the following amendments further to amend the Tea
(Marketing) Control Order, 2003, namely:-

1. Short title and commencement.- (1) This order may be called the Tea (Marketing) Control (Amendment)
Order, 2020,

(2) It shall come into foree on the date of its publication in the Official Gazette.

2 In the Tea (Marketing) Control Order, 2003, (hereinafter referred to as the principal Order], for the existing

Form ‘B’ the following Form shall be substituted, namely:-
“FORM - B
[See Paragraph 3(4)]
Certificale of registration [or carrying on business as manulacturcr ol lea.

NOT transferable.

Issued under paragraph 3(4) of the Tea (Marketing) Control Order, 2003.

Certificate of Registration NO. ..ooooivniiiiinnnan O ciii e
SHEISAEVENEI i e s o L 48 9 A of
..................................................... isfare hereby authorized to carry on the business of manufacturer of made
teas (CTC/Orthodox/green/white tea/ete.) under the provisions of Tea (Marketing) Control Order, 2003 with an annual
installed capacity of ...................... Lakh kgs of made teas.

This certificate shall continue to be valid until cancelled/suspended by the Registering Authority under

paragraph 5 of the Tea (Marketing) Contrel Order, 2003.

Deputy Chairman, Tea Board
Registering Authority”.

& In the principal Order, in Form L, after the words “500 kilograms per day”, the words “and the annual installed
capacity is .............. kgs of made tea (CTC/Orthodox/green/white tea/etc.)” shall be inserted.

[F. No. K-57012(13)/4/2020-PLANT-A]
DIWAKAR NATH MISHRA, Jt. Secy.
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Note: The principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii)
vide S.0. I(E), dated the 1™ January, 2003 and subsequently amended vide following notifications, namely:-

(1) S.0. 247(E). dated the 28" February, 2003;
(2)  S.0.430(E), dated 10™ April, 2003;
(3)  S.0.270(E), dated 27" February, 2004;
(4)  S.O. 1170(E), dated 20" October, 2004;
(5)  S.0. 1017(E), dated 15" July, 2005;
(6)  S.O.1012(E), dated 15t April, 2015;
) S.0.2688(E). dated 1*' October, 2015,
) S.0.3319(E), dated 25" October, 2016;
(9)  $.0.21(E), dated 3" January, 2017; and
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